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BEFOR HEHON’BLE NATIO
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1184 of 2024
IN THE MATTER OF:

NEWS ITEM TITLED "BIHAR RAMPANT ILLEGAL SAND MINING

E’,z THREATENS GANGETIC RIVER DOLPHINS IN GANGA TRIBUTARIES"
p S S
;ﬁ} 8 ‘% APPEARING IN NEWS CLICK DATED 02.09.2024
Uy =
& =2 § AFFIDAVIT ON BEHALF _OF THE MINISTRY OF ENVIRONMENT.
e X
S 9w o
k5 (:9.; jn_e__ FOREST AND CLIMATE CHANGE (RESPONDENT No. 3)
TS

MOST RESPECFULLY SHOWETH:

I, Sandeep Nandi, S/o- Shri R.N.Nandi aged about 47 years currently
<~

(MoEFCC), Regional Office, Ranchi,

having office located at 2nd floor,

T

D
Rt NOwerrsemsn D mrten

Headquarter- Jharkhand State Housing Board, Harmu Chowk, Ranchi-834002. do

hereby solemnly affirm and state as under:-

1. That I, in my official capacity of Scientist ‘B’ in the Ministry Environment
Forest and Climate Change, Regional Office, Ranchi i.e. Respondent No.3 in
the above mentioned matter, am conversant with the facts and circumstances

of the case on the basis of official records, and as such authorized and

//- Mpetent to swear this affidavit.
- «1 1§ ,-’

% o\

< working as Scientist ‘B’ in the Ministry of Environment, Forest and Climate Change ?
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2. That a short affidavit is being filed by the answering respondent at this stage

and craves leave and liberty to file a detailed Reply Affidavit to the aforesaid

application, as and when required.

That the present matter is registered as a suo motu matter based on the news
item titled “Bihar Rampant Illegal Sand Mining Threatens Gangetic River
Dolphins in Ganga Tributaries" appearing in News Click dated 02.09.2024.
The news item relates to the severe impact of rampant illegal sand mining on
the Gangetic river dolphins and the river ecosystems in Bihar. As per the news
item, despite a ban during the monsoon season, illegal sand mining continues
unabated in the Ganga and its tributaries, including Gandak, Ghaghra,
Mahananda, Parman, and Kosi. The news item highlights that large-scale
illegal sand mining is damaging river beds and their ecology. It is also
changing the morphology and natural flow of rivers, as huge volumes of sand

is being extracted through machines.

It is humbly submitted that, the State Department of Mines and Geology is the
Nodal Authority in the State for dealing with the allotment of mining leases
under the Mines and Minerals (Development and Regulation) Act (MMDR
Act) and is entrusted with the enforcement and regulation of mining
operations in a State including illegal mining. Further, the State Government
is empowered under Section 23 C of the Mines and Minerals (Development
and Regulation) Act 1957(MMDR Act) to make rules for prevention of illegal

mining, transportation and storage of minerals.

5. That, the State Pollution Control Board is the Nodal Authority in the State for

Ay

_-dealing with cases related to pollution or environment management coming
AN
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1974, the Air (Prevention and Control of Pollution) Act, 1981 and the

Environment Protection Act 1986.

That the Central Government has enacted Water (Prevention and Control of
Pollution) Act, 1974, which specifically deals with issues related to control
and abatement of pollution in water bodies including rivers. The
implementation of the provisions of the Act is with the Central Pollution
Control Board (CPCB) and concerned State Pollution Control Boards

(SPCBs).

That vide S. O. No. 1986 (E) Notification dated 31.07.2014 the s‘ubj ect matter
of river Ganga and its tributaries including river Yamuna has been transferred
from MoEF&CC to Ministry of Water Resources and Ganga Rejuvenation
(MoWR&GR) now renamed as Ministry of Jal Shakti. As per the notification
the conservation, development, management and abatement of pollution of
river Ganga and its tributaries shall be dealt by MOWR&GR. The National
Mission for Clean Ganga (NMCG) under the Ministry of Jal Shakti is
undertaking and supervising the projects/activities for conservation,
protection and abatement of pollution in river Ganga and its Tributaries. Copy
of the Notification dated 31.07.2014 is dated and marked as ANNEXURE

R3/1

That vide Notification No. S.0. 1972(E) dated 14.06.2019 (Annexure-II) the
Government of India allocated the business relating to “Conservation,
development, management and abatement of pollution of rivers” to

Department of Water Resources, River Development and Ganga Rejuvenation

~under Ministry of Jal Shakti. Copy of the Notification dated 14.06.2019 is

;Qgrked and annexed herein as ANNEXURE R3/2

e
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9. That, the Ministry issued Environmental Impact Assessment (herein after
referred as “EIA”) Notification dated 14th September, 2006 which requires
certain projects to obtain prior Environmental Clearance (“EC”) before any
construction work in case of new projects or expansion and modernization of
existing projects or activities. The Schedule to the Notification details the
categories or projects or activities which require prior environmental

clearance.

10.1t is further submitted that all projects and activities are broadly categorized
into two categories - Category “A” and Category “B”, based on the spatial
extent of potential impacts and potential impacts on human health and natural
and manmade resources. All projects or activities included as Category ‘A’ in
the Schedule, including expansion and modernization of existing projects or
activities and change in product mix, require prior environmental clearance
from the Central Government in the Ministry of Environment, Forest and
Climate Change (MoEF&CC) and all projects or activities included as
Category ‘B’ in the Schedule require prior environmental clearance from the

State/Union territory Environment Impact Assessment Authority (SETAA).

1.1t is submitted that, in exercise of the powers conferred upon the Central
Government under sub section (3) of section 3 of the Environment
(Protection) Act, 1986 and in accordance with the procedures specified in the
EIA Notification, 2006, SEIAAs have been constituted in different States/UTs
to discharge the functions of the regulatory authorities for the respective
States/UTs.

ﬁh&t, the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014

AN\
o \\ . ; .
Q‘ﬁ}ted___the power to SEIAA to issue show cause notice to project

g QM.QGQ/P N a%@Qﬁ)
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proponents in case of violation of the conditions of the Environmental
Clearances (EC) issued by the said Authorities to projects or activities within
their jurisdiction and to issue directions to the said project proponents for
keeping such EC in abeyance or withdrawing them, if required, for violations.
A true copy of the notification S.O. 637 (E) dated 28.02.2014 are marked and

annexed herein as ANNEXURE R3/3.

13.That, the Ministry vide notification S.0. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authority (SEIAA) to grant Environmental Clearances to all minor mineral
mining projects, irrespective of mine lease area and < 250 ha mining lease
area in respect of major mineral mining lease other than coal. Further, the site
specific Environmental Conditions may be stipulated by SEIAA after
deliberation/appraisal by State Expert Appraisal Committee (SEAC). A copy
of the Notification S.0. 1886 (E) dated 20.04.2022 is marked and annexed

herein as ANNEXURE R3/4.

14.1t is most respectfully stated that, the Ministry has formulated the guidelines
i.e. “Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM-
2020) supplemental to the existing guidelines i.e. Sustainable Sand
Management Guidelines 2016 (SSMG- 2016), which focus on the effective
monitoring of the sand mining since from the identification of sand mineral
sources to its dispatch and end-use by consumers and the general public.
Further, this document will serve as a guideline for collection of critical
information for enforcement of the regulatory provision(s) and also highlights

/’;ﬁh{ essential infrastructural requirements necessary for effective monitoring

R SO
: k- ;S\ustainable Sand Mining. Further, EMGSM-2020 & SSMG-2016 shall be

\ "
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read and implemented in sync with each other. In case, any ambiguity or
variation between the provisions of both these document arises, the provision
made in “Enforcement & Monitoring Guidelines for Sand Mining-2020" shall

prevail.

15.That, the SSMG-2016 also addresses river bed mining, and emphasizes, the
Environmental damage caused by unregulated river bed mining of sand, bajri
and boulders. It provides a detailed discussion and certain recommendations
in the Guidelines. It is relevant to highlight that the 2016 Guidelines also

prescribed a procedure for monitoring sand mining or riverbed mining.

16.That, in view of the aforementioned facts and circumstances, this Hon’ble
Tribunal may kindly be pleased to pass appropriate order(s)/directions as the

Hon’ble Tribunal may deem fit and proper in the interest of justice.

DEPONENT
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VERIFICATION

Verified at Ranchi on this day of , 2024 that the contents of this
affidavit based on official record(s) maintained and information available in the
office are true and correct, no part of it is false and nothing has been concealed

there from.

DEPONENT
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No. 1556] NEW DELHI, FRIDAY, AUGUST 1, 2014/SHRAVANA 10, 1936

CIECEC RO EICR
stferg=T
T faeett, 31 e, 2014
T3, 1986(37).—TZAT, HELTT % SAq=ag 77 % @Ue (3) FIT Ta ARRAT HT TIRT FHed
T, A G (FTI-3aed) HaH, 1961 FT T FTed 2 & [ofg, Metaed =9 a9 &,
FIATT—

1. (1) =7 FI9T &7 |@18E 9T AT GCRE (FI-3AT6eA) T 97 g5ar qered =49,
2014 8 |

(2) T T ITT |
2. AT T (FTA-37ae) 92w, 1961 #,—

(1) o A= §,—
(F) "1, TFEL 3T a9 wETag” i * e uy, fAefertea ofivsw @

STTURTT, 37T -—
“11.  9TEL0T, a9 S FTAa1g TRadd §aea”
(@) "32. T AR HATAT” o6 & q9ATq, Meterted of e oY I9-ofrih
st eTio foRT SO, st —
"33. FIA foeTe, ITHLAAAT, TqF FAHRH A A HATAT |

(i) reret fasre 3T semefierar AT

3076 GI/2014 e))]
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(iy T FTAHA AATT
(iiy = Ay
(M) "41. T FETEA HAEATAA" ofidw F T qy, Metetaa ofivew Tar S,
FATT -—
"41. ST HETY, Tl ST T T LT T,
() "42. TaF FHAFRT AT @ FATAR” o 3T Ik el & 3T-ofidani 1 9
[ERIS LI

(2) ot et .-
(F) "TIELO AT AT FATAT” fidw F e or, FRwfefeg ofids @
STTURTT, STATe -—
"TATELOT, A A STAAT TAaT HATAT”,
(@) =T T TaeaTioq "qAqawor, a+ 3T a1y aiaad #§araa” ofide=
& e, —
(i) st 8 % e we, eferfem wfafeat st £ Sof, srafq—
"g, INTT T&T SlI¥ Iehl T ATl il BISHT ATGT] HT HL&A, f&FFwm,
TG ST TFAUT T ITLHAT |
8. TSI Aot Heeru fAaermerT 1,

(ii) 732 36 F we=q, feferfea wf@af® siaefT i S, sofq—
"36%. STAATY TAqT 3T ST FATId 77T THT TIHA 1"

(1) "ferca FATAR” ofria F srefie, ", ST e AT " Iv-ofird  srefi,
gfafe 81 3fix 819 =71 &9 forgT SITUATT |
(w) "I aiagd qered” oftde F srefie, 93 5 % wemrq, Mwfofea gfafe
ST T STTORM, AT —
"5, qId AT |
(¥) " TREgT AT oftie, siw sae wefeq wfafeat F geurq, f=fofea
of e, SU-offd= ST SfATeaT sfa:eMTiaa &f o, Aaiq—
"R AT, ST, TaF waH Y & §ATAT
F. HIAA AR T ITHeftaar o
1. SULFT Frae T g=r AR w7 gq 9 gafadi & 99 g99ead,
T AT AR o o0 S1 q51 ST 3RT FIra a0l ST ATl AR AT & [T
ff =aTaaTiaF AT TEATRT TINLTT, FIA IA, TS T&TqT AT, TATAT
A ST ITAATAT T ATRT AT SAALTE § AT 3T I o o= FdqT &l

2T |
2. = Freret v GO i IHT THIOHET |
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A kT TSIUS ¢ ST 3

Srfers eaTell, ST S o7 HIHEIAT oAl & S19 g8 WNars
o 3 s Swefiear foer siw auar &1 ffer =i 9w o
AT gTeeh T 3T |

Freret foere daedT aeaT it e |

JTTT FadT ATHITT FIAT TAT Aged ol TFe] § TIAAT TSI AT
FIAT |

6. IENT-HEATT HIF |
7. = TRATEReTT H ATAST A -TSiT AEGTT &7 Hed AT — H STALh

8.

9

ATFITFHAT AT TN & AT AT |

AT T ATLATA TAT F19 (AhTe F Taer § o7 qefy garargi/foram &
fore samae Sffaat =TT

Tire fEren & forw St samT )

10, T foreT |
11. 1T THFAT 6 SRTIHE THH |
12, =TT Tioveror Feemei gaet 1 |

13.

(i) Tt srerer fepme fAvm |
(i) TreET et AT STt |
(iii) T et A =T

g Ia% wEHA faemr

1.
2.

3.

9.

TAT FA/LAT AT |

g% AT Heg TS |

T TARRfT Fre = |

. TTStre T g AT e " |
. UTEIOT AT 3fIT ST FAa] 1 &6 ST ATt Tgraar daef Thie |

. TP AT 3T |
. TP a7 =hi |

. TIFEAT AT |75, ToIeTeh STa9d ST &f ST aTeil (a1 Fgraar 9t

gl

hd o o
Ilélq T TFIH 4T E=nlH |

10. TTFHSA AT FTAHH 3T G Y FqFHTF |
11. AT FATO BRATHATT, JAT I, T ¥, 1S |

12. SATI-ERTIE AT TA-TTEE |

13. FaT giEed |
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14, L AT & |
15, @A TTEIT SLTEA Sh &7 A= g w77 |
16. fa=ert & |1 AT I ATaHed F7 EE-TaT|
T. &« fasmr
1. #reT A1t
2. ST AT & |
3. fearfe=i & foro ot sweamor fafer
4. SISt HATT TP HIST FHEAT |
5. ATLA T ShI=T ATTEERT |
6. AT AU THITHUH 3fi¥ TP T IIEe F Fafard e |
7. TO3ert # gATHe # AT HIST SH0 gRT 9N 94T ST R § SAqag
Zateal ¥ faeft et ST gy A oA
8. IEIT ST TEhTY, FSraeh Siaid oioj L&t Wi 3 |
9. FHIET FragAT |
10. fa=ert & arer fegertsay, fRawst e S97 F7 rem-4aT |
11. 1T SEEe=dT, s sfaid UE sEEe=T & g o @ & o
T ggrEar @1 2 |

12. FI=T, TATHE, ITEHT, AAT1E & forw fE<hiT ggraar |
13. T TSF-LAAT H HHT ST /A |
14, A fove 1,

(&) "TEITd WA of 0w F qefid, qEtS 1 H, O 99\ giga” oreal w7 A A

STTUNIT;
(B) "I FETIT HATAA" of Tk F T v, Aefertem oftds staentoa R S,
AT -—

() = T gaeTiuq S "@9ra, Jer FEe o s gveqer @emery” oftdd *
e, —

i) gfafte 1 #, "o & fafaer ST orsat & qeanq, "siT Afedr & e H
STTSHT" 9168 SIS S0,
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(i) AT 30 F ge=Tq, Meferfaa gfAfSaT siaeartaa £t STus, starq—

"30%. TACT AT A=l S8 qrieeer e sfava e Feere, &=

TRIT 3 TorT T 9T S ST 62eA0r § Hatad o= 919 €T 8 |
309. IEIT A&l 3T IHh! TGTAH AT T HLEA0,[AHH, TFd= ST TguT

T ITHT 1"
(F) "TAF FEFT AT A FATAT" ofF, 3T A1 3T-ofidF e 3aw gatea
gt &1 o BT srom )
TS TSIl
rgfd
[FT. §. 1/21/9/2014-5f3 ]
TeFaT O, Herd
CABINET SECRETARIAT
NOTIFICATION

New Delhi, the 31st July, 2014

S.0. 1986(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution,
the President hereby makes the following rules further to amend the Government of India (Allocation of
Business) Rules, 1961, namely:—

1. (1) These rules may be called the Government of India (Allocation of Business) Three Hundred
and Sixth Amendment Rules, 2014.

(2) They shall come into force at once.
2. In the Government of India (Allocation of Business) Rules, 1961,—
(1) in THE FIRST SCHEDULE,—

(a) for the heading “11. Ministry of Environment and Forests (Paryavaran aur Van
Mantralaya)”, the following heading shall be substituted, namely :—

“l11.  Ministry of Environment, Forest and Climate Change (Paryavaran, Van aur
Jalvaayu Parivartan Mantralaya)”;

(b) after the heading “32. Ministry of Shipping (Pot Parivahan Mantralaya)”, the
following heading and sub-headings shall be inserted, namely :—

“33. Ministry of Skill Development, Entrepreneurship, Youth Affairs and Sports
(Kaushal Vikas, Udyamshilta, Yuvak Karyakram aur Khel Mantralaya).

(1) Department of Skill Development and Entrepreneurship (Kaushal
Vikas aur Udyamshilta Vibhag)

(i1) Department of Youth Affairs (Yuvak Karyakram Vibhag)
(ii1) Department of Sports (Khel Vibhag);

(c) for the heading “41. Ministry of Water Resources (Jal Sansadhan Mantralaya)”, the
following heading shall be substituted, namely :—

278
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“41. Ministry of Water Resources, River Development and Ganga Rejuvenation
(Jal Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)”;

(d) the heading “42. Ministry of Youth Affairs and Sports (Yuvak Karyakram aur Khel
Mantralaya)” and sub-headings thereunder, shall be omitted.

2) in THE SECOND SCHEDULE,-

(a) for the heading “MINISTRY OF ENVIRONMENT AND FORESTS
(PARYAVARAN TATHA VAN MANTRALAYA)”, the following heading shall
be substituted, namely :—

“MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)” ;

(b) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN
MANTRALAYA)” as so substituted,—

@) for the entry 8, the following entries shall be substituted, namely :(—

“8. Conservation, development, management and abatement of
pollution of rivers excluding the river Ganga and its tributaries.

8A. National River Conservation Directorate.”;
(i1) after the entry 36, the following entry shall be inserted, namely :—
“36A. Climate change and all other matters related thereto.”;

(c) under the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)”, under
the sub-heading “A. DEPARTMENT OF ECONOMIC AFFAIRS (ARTHIK
KARYA VIBHAG)”, entries 81A and 81B shall be omitted.;

(d) under the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, after the entry 5, the following entry shall be inserted,
namely :(—

“SA. Ship breaking.”;

(e) after the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, and entries relating thereto, the following heading and sub-
headings and entries shall be inserted, namely:—

“MINISTRY OF SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (KAUSHAL VIKAS, UDYAMSHILTA, YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)

A. DEPARTMENT OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(KAUSHAL VIKAS AUR UDYAMSHILTA VIBHAG)

1. Coordination with all concerned for evolving an appropriate skill
development framework, removal of disconnect between the demand for
and supply of skilled manpower through vocational and technical training,
skill up-gradation, building of new skills, innovative thinking and talents
not only for the existing jobs but also the jobs that are to be created.

2. Mapping of existing skills and their certification.

3. Expansion of youth entrepreneurship education and capacity through
forging strong partnership between educational institutions, business and
other community organisations and set national standards for it.

4. Role of coordination relating to skill development.

5. Doing market research and devising training curriculum in important
sectors.

13
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9.

10.
11.
12.
13.

Industry-Institute linkage.

Bringing Public Private Partnership element in this activity-partnership
with the industry who need the skilled manpower.

Making broad policies for all other Ministries/Departments with regard to
market requirements and skill development.

To frame policies for soft skills.

Computer Education.

Academic equivalence of skill sets.

Work relating to Industrial Training Institutes.
(1) National Skill Development Corporation.
(i1) National Skill Development Agency.
(iii) National Skill Development Trust.

B. DEPARTMENT OF YOUTH AFFAIRS (YUVAK KARYAKRAM VIBHAG)

1.

A N T A T o B

[ = T =y S
wnm A~ W NN = O

16.

Youth Affairs/Youth Policy.

Nehru Yuva Kendra Sangathan.

National Reconstruction Corps Scheme.

Rajiv Gandhi National Institute of Youth Development.

Scheme for assistance to Rural Youth and Sports Clubs.

National Commission for Youth.

National Service Scheme.

Voluntary Youth Organisations including financial assistance to them.

National Service Volunteer Scheme.

. Commonwealth Youth Programme and United Nations Volunteers.
. Youth welfare activities, youth festivals, work camp, etc.

. Boy-scouts and girl-guides.

. Youth Hostels.

. National Youth Awards.

. Residual work of the erstwhile National Discipline Scheme.

Exchange of Youth Delegation with foreign countries.

C. DEPARTMENT OF SPORTS (KHEL VIBHAG)

AN e

Sports Policy.

Sports and Games.

National Welfare Fund for Sportsmen.
Netaji Subhas National Institute of Sports.
Sports Authority of India.

Matters relating to the Indian Olympic Association and National Sports
Federations.

Participation of Indian sports teams in tournaments abroad and participation
of foreign sports teams in international tournaments in India.

National Sports Awards including Arjuna Awards.

226
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9. Sports Scholarships.
10. Exchange of Sports persons, experts and teams with foreign countries.

11. Sports infrastructure including financial assistance for creation and
development of such infrastructure.

12. Financial assistance for coaching, tournaments, equipment, etc.
13. Sports matters relating to Union territories.

14. Physical Education.”;

(f) under the heading “MINISTRY OF STEEL (ISPAT MANTRALAYA)”, in entry

1, the words “including ship breaking” shall be omitted;

(g) for the heading “MINISTRY OF WATER RESOURCES (JAL SANSADHAN

(h)

@)

MANTRALAYA)”, the following heading shall be substituted, namely,-

“MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA
SANRAKSHAN MANTRALAYA)”;

under the heading “MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (JAL SANSADHAN, NADI
VIKAS AUR GANGA SANRAKSHAN MANTRALAYA)”, as so substituted,-

@) in entry 1, after the words “diverse uses of water” the words “and
interlinking of rivers”, shall be added;

(i1) after the entry 30, the following entries shall be inserted, namely,-

“30A. National Ganga River Basin Authority including the Mission
Directorate, National Mission for Clean Ganga and other related
matters of Ganga Rejuvenation.

30B. Conservation, development, management and abatement of pollution
in river Ganga and its tributaries.”;

the heading “ MINISTRY OF YOUTH AFFAIRS AND SPORTS (YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)” and sub-headings thereunder and
entries relating thereto shall be omitted.”.

PRANAB MUKHERJEE

President

[F. No. 1/21/9/2014-Cab.]
SANJUKTA RAY, Director

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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CIEGECKIREICR
LIESR Rl
E faeett, 14 54, 2019
HAT. 1972(37) —TAT, HIGET o A== 77 F Gve (3) FTT Ta TRl T T30 F¥d g0, T
HLFHIY (FTH-araed) a7, 1961 &7 X Hoed F:3d & forw, Feaferiaa = s9rd &, seriq-

1. (1) =9 =9l &1 90 9 9T (Fr-araed) T |1 aerear gy« Faw, 2019 21

(2) ¥ A Tgw B

2. AT AT (FTE-areen) A, 1961 ¥,-
(1) 219 gt H,-
(F) "1. F vd FrEm wearer warera ofidw % srefia, (i) T o 2t At gv-ofide,
;T "(iv) AT AT I9-9fiee &1 9 B sroa;
(F) "9FF. U AT AT Ta=zqT HATAA" offda 1 o R Sro;
@@ "13. fa= gETerE” ot T A e Su-oftiet & weama, Mo ofives sz su-ofids
S FATIOT o SO, 7T
"1 3%, HEAATA, TYATAT 37T ST HATAT
(i) Fe=aTe T
(ii) TYATAT ST ST AT,

2887 GI/2019 (D
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(F7) "19. FEAT 3T THTO Horera” ofieh o wearq, FAeferiag oftde s sv-sfide siq:wamfag fro
STTOST, S7ie:-
"1 9. ST LAT<h HATAL

(i) STt FaTee, ot s $7 9 geer faamr

(ii) I STt 3fi7 T=mar A,
(F) “41. T FHTEA, T&T FEHTE 37T T FHEeqor Harera” ofteish 7 o9 R STrosml

(2). TET=T ST ¥,
() "FT Ta A Foarer Farea” ofids % stefie, ™. T & S fFramr 3u-ofids, i
" HETTA (AT 39-oe, quT 39 srefiw gfatea 1 <o B srosm;
(i) "I ST AT TE=ar GATAA" oft R AT Ik refi= Wit &1 «rq B S,

(iii) “oFfETr, aq Y Soary Iadd §AeA” & A9 qEte 8 qur gfate 8% & Arg fhar
GlTQTlT

(iv) "o wemeran ofrde o 3o erefte Su-efirdat s wfafeat & @, Fwaforfaa ofnds, su-
of e i wiAfSa s vt &t Jrosty, srata:-

" AT, TUTAT S I WA

F. HgaTa faemT

HAHT-

Fmferfera o s 9  dfaeme & aradt daqg=T w1 g1 | F SO a1 2

1. F 3=, o fore wwe & f&fer gren =room & 8 B 27 a5 w1 [ sefea & aefi=he 8,
FET TF gl T IR a9 A -1 AT AT IAATET F (SR & g, T T & 97 B
ST FHE & dae |, QI (o9 % Fq, T & T(aured o7 >l & [SaaT
ters 7 2l |

2. U UFHEAT AT R qrerd (raaeliT, amgiE qur weadei 9w we F 1Y) s T@w
sraEvaAT fowmE, faaem, Rata qur gema sgaedT aife afed 9gd< haTsardl T ga89
ST T |

3. TGN TAT AT HGIAT THZ T FHeATI TAT AT ST T AGE T

4. A ITAT F (SwTE | GEAT8d qTHAT H AT TMSAT & T A AT

5. Ozl qTae aifedehr |
6. UTH(AH ATTITA 6 FT ASATGT I U THATT HaeT ATHA |
7. ASATYS AT T ARTHA, FLAT T IO |
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8.

9.

AT ATt Taeqv, Has |

A=l

fRmaferfea fa, St wma & "faeme i aradt sragEr & =0 | % sfaia ord & (Fae e f
EIEG)E

Aot FT ZIA TEAT aTel THRTHE AT RS TS AT AT ST 5 Uk T F gAL 5T |
e T HE |

10. ¥T5T ATAFHLUT/ TR 1 6 ATEAH | (AT~ 7T IURAT, AT G (e =hrdi & o

1

e FgTar &1 T=ET |
gl
T ST & % forw, IudEd 9T | ST 9w || # afua fAwT et 9% 3 39 A g A arad
e €, oY 39+ afafea, Metafed B S wea F SfEena & araat sageT o g4t 115
1. WA FT TLEA, HYET ¥ I JAT "Gt TN w1 fAareor, ge-Fafrear afereqor i
Y |

12. AGETET HT AT |
q. It 3 378 @A

1.

- |

fafertea fowr ST W & "faem i araal = SF =1 | % Sfasd o 8

F g e forg wwe 9 fafer grer =room Y 8 & 39w @9 &1 A e & 9= g,
FZT TF gl qoh ITFRT Tae T 3T TEAT-ITAT TAT SALT S TIATATAT ICATGT % (oahre 7 §, TH

TRHTET & AT 6 T F e F day § 99dred oY St O F Fe, /il s s
Tt F FaaT At T 27 |

. IYMEE, AL AR T ST 38 Tae<ar o, e, [afa aor §eamm saaedm ot
qfed qgg<h haTwaTdl T Jae+ 37 f&asme |

. T, SALT ST {IATATAT & HATeq RATRATI | R §T SAhAT T HdT |

. TELE ST {IATAA o (o § Safed Gt § Sqigid @Al § 95 Y agIw Il
. T T |

. T AT |

. TFTa foafiTi & FT TET AT g0 THATT Ha el AT |

. TY[E SATATA T [ATHIHA, T FAA ST THTORIT |

TrLTAT 3T T |
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10. FISHEIE ¥ T ATa=Te & Hfera AT |
11. TLLEA T FHLaT 1 =T |
12, 9903t o i Fwar &1 e srferfazm, 1960 (1960 1 59) |
- I

aferfaa Ao s 9w F dfeam 7 aradi srgEr @ g 11| % ofawa od 8 (Fae fergm #it

EIEL)E

13. ag[ =T =Ea g |

14, I ST qiert FT g TgaT aTel GhTHE AT FIARE TR AT AT St & UF 057 F AL
=T H et 1 Aame |

15. Tl TSIt § TR AT, TET #hf Faaefl TSiadl & o7 Feaid I IS a9T Ud STHT
TGYETT |

16. T ATYFHLO/FAEHTT T 6 ATeqw F ATNT o7 Iuswwi, =740 o =it & oo B
TAETAAT T €T |

arr-lil

T T &A1 F o0 3uad AT | 3T 97 || & afvrq o gt a& F 39 1T &= 0w arad

e 2, oY = o Mefateaa e S 9a & Sfaend it aradi QA o g4t 11 %

HAIT AT &

17, qY TEA FT TRIEA, HLEAT ¥ IATT AT T 32 Teft 0t w1 e, qg-Frfwer gfveor
Y e |

18. wfaaTed AfeeR |
19. IY[& ¥ Tiary 7 T |
W - IV
20. 9 IUANT AT T¢I F HATAT ATHT |
21, 9T e "
(v)  "SmETEe i gl FwF Hereat ot % erefie, wiat® 21 #, S wareE, T9° e oiw
LA HATAT" 9Tea1 o T T "1 9T{<h HATAA" 9758 T STUAT;
(vi) "gEET ST TER A" ofiOE T 39 A YAt & vEra, Meteea o s, $su-
of s o wiafeaT siq:earfud 7 STusft, sraie -
S ArfRe AT
&. ST gare, T41 fawre s I @<er fAawnr
. &g
1. TS T8 % T H ST BT AT, G207 i Yaer, S & faferer Iu=iem siw afeat & srae
H STTEA % Haer § ST JISAT ST a9 7 907 TR TeT |
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2. TET A G TR |

3. e Hifq, qETH ggrAdar, dqEeTT Ua fowme wtderr i fEr & gafaa gt A,
S ST agseeiia, a2, weaw, T T srardetterd [H=Ts 96 off o9 €, Jaed o S
o Haeft STeftar #7=aTy; F9aFT o W S T AT TS e, 7 ST FETEAT H1 HLEAT
3TY TR, gRTaei ST W ST 7 S<H ST, FIT TS 6 e [F=me, S waer, Far
& ForaTer; STerrera i e srearas yaer; a1g (R y&e, sor-fewm, g s, 5«9-
STHTE 3T A&l Feld FHETT; are g |

4. quifsas afedt i 7t =ntedi w1 AfRaw o e | =61 % qreaq § SJfaFon F g=ey
T FEATEA, T4 TTE |

5. S fafer, fEema |

6. STT AT HET |

7. HERrT S SSALT HAT (FHE F) FT HIET (FIA0 AT T4 |

Il. AAUTT I8

8. 1 HETyd Ow T yaY, T [ ¥ a7 FIAAw 7 qefAq SAqaAgrT G, AAN AT
AT |

9. auigty o« fatfer |

10. AT ST TETET Ferf HY vt AT T GATIT AT, aATILT F AT GAH T4 AR e I
ifer, 1960; FATAT e =T |

11. S FETE &g & | Fuefia ofiT ang] qgEar a7 9gdnT S|

M. e ¥ arefie @rea i Rwrr

12. Feal T ST A |

13. Heald a7 3T 9T SIE g™ %% |

14, FearT AT ST e |

15. Feard GATd ST T |

16. Feald ST 3T = e &z |

17, FFRT S TS |

18. T &g (=TT & |

19. FTAHRT LS TRATSTAT =07 a1 |

20. TIE gAY [T qAqTgHE A |
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21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33

Iv.

34.

35.

36.

37.

38.

g.

1.

2.

T[T &S |
T A= grtE |
AT TET ATE |
TET TA-TF5TH Fem |
TP ST T STt |
EIRGINESERER I
TTHET ATE |
I JHAT 74T aE |
511 37 faega weweft @7 (wrea) forfees (@) |
TP AT et e s |
T T At A s e siasta faem e, wa= w F forw i e s
TNT HLEAOT & HHTAT T ATAA Y g |
T 7 FeeAv, ST, Taee ST Al % TgU0r A STLHT |
. TS ol 52T fAgermer s
afafAasT w1 yarae
TAL 9RA g2 3T TA-TAh1 SAfr=aw, 1873 (1873 #T 8) |
Fae-Trtoges ot faars srfafaaw, 1956 (1956 T 33) |
T 9 afafr, 1956 (1956 FT49) |
FaaT 74 A€ Afaf{=w, 1976 (1976 F163) |

FE(TF are ATAT=H, 1980 (1980 T 46) |
T 91« S E@=gar faemr
TTHIOT & & Hated AT St qft (S FEreE, ey e sfw I 6w faanr w7 i Tw
ST ATSAT M7 T & T LT G % T Td gu), 9 794, A (e 3i7 =T,
TH G § FALTEIT TZANT MY qehelenl qgraar |
AT FgFTar, o stavta wat=ae st & gafda amaer oft € Stgt a6 ST g arfor
81 § YT S G, FA-5994, T [T ol TF=gar T ¢ |

3. =9 g1 it AEl F HATIq TR qrAaaw |
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hereby

namely:

1.

4., 9TgT A YT T S H U A Y ARATSATA Y 2 F "t owAt & gy § q6eay |

(vii) "STer FETEE, A EERE ST I G qATgn ofivw a9 39 A wiAteat wr 9w TR
STUATT |

T AT Flfeea

RELIE

[®T. . 1/21/7/2019-%13 ]
AT 9T, I A

CABINET SECRETARIAT
NOTIFICATION
New Delhi, the 14™ June, 2019.

S.0. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President
makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

(D These rules may be called the Government of India (Allocation of Business) Three Hundred and
Fiftieth Amendment Rules, 2019.
2) They shall come into force at once.

In the Government of India (Allocation of Business) Rules, 1961,-
(1) in THE FIRST SCHEDULE,-

(a) under the heading “l. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan
Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy
Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)” shall be omitted;

(b) the heading “OAA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)”
shall be omitted;

(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the
following heading and sub-headings shall be inserted, namely:-

“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy
Mantryalaya)

(i)  Department of Fisheries (Matsyapalan Vibhag)
(ii)) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)”;

(d) after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Mantralaya)”, the following heading and sub-headings shall be inserted, namely:-

“19A. Ministry of Jal Shakti (Jal Shakti Mantralaya)

@) Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)

(i)  Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)”;

(e) the heading “41. Ministry of Water Resources, River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)” shall be omitted.

2. in THE SECOND SCHEDULE.,-

(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN MANTRALAYA)”, the sub-heading “C. DEPARTMENT OF ANIMAL
HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)” and the sub-heading “D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)”, and entries thereunder shall be omitted;

(ii) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA MANTRALAYA)” and the entries thereunder shall be omitted;

2069
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(iii) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)”, entries 8 and 8A shall be
omitted;
(iv) after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:-
“MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)
A. DEPARTMENT OF FISHERIES

(MATSYAPALAN VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1. Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of fish feed and fish products with the limitation
that in regard to the development of industries, the functions of the Department of Fisheries do not
go further than the formulation of the demand and fixation of targets.

2. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters)
and its associated activities, including infrastructure development, marketing, exports, and
institutional arrangements etc.

3. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

4. Liaison and cooperation with international organizations in matters relating to fisheries
development.

5. Fisheries Statistics.

6. Matters relating to loss of fish stock due to natural calamities.

7. Regulation of fish stock importation, quarantine and certification.

8. Fishery Survey of India, Mumbai.

PART I
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
9. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting fish.
10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes
through State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
11. Preservation, protection and improvement of fish stocks and prevention of diseases thereof,
veterinary training and practice.
12. Insurance of fish stock.

B. DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
(PASHUPALAN AUR DAIRY VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1.

2.

3.

Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the limitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.

Promotion and development of livestock, dairy and poultry and its associated activities, including
infrastructure development, marketing, exports and institutional arrangements etc.

Welfare of persons engaged in activities relating to livestock, dairy and poultry.
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4.  Liaison and cooperation with international organizations in matters relating to livestock and
poultry development.
5. Livestock Census.
6.  Livestock Statistics.
7. Matters relating to loss of livestock due to natural calamities.
8. Regulation of livestock importation, animal quarantine and certification.
9.  Gaushalas and Gausadans.
10. Matters relating to pounds and cattle trespass.
11. Prevention of cruelty to animals.
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART II
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
13. Profession of veterinary practice.
14. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting animals and birds.
15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for
indigenous breeds of livestock.
16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
17. Preservation, protection and improvement of stocks and prevention of diseases of animals and
birds, veterinary training and practice.
18.  Courts of Wards.
19. Insurance of livestock and birds.
PART IV

20. Matters relating to cattle utilisation and slaughter.

21. Fodder development.”

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)”, in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation”, the words “Ministry of Jal Shakti” shall be substituted;

(vi) after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA)” and the entries thereunder, the following heading, sub-headings and
entries shall be inserted, namely:-

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

1. Development, conservation and management of water as a national resource; overall national
perspective of water planning and coordination in relation to diverse uses of water and interlinking of
rivers.

2. National Water Resources Council.

3. General policy, technical assistance, research and development training and all matters relating to
irrigation, including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation;
protection and preservation of ground water resources; conjunctive use of surface and ground water,
irrigation for agricultural purposes, water management, command area development; management of

286
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reservoirs and reservoir sedimentation; flood (control) management, drainage, drought proofing, water

logging and sea erosion problems; dam safety.

4. Regulation and development of inter-State rivers and river valleys. Implementation of Awards of

Tribunals through Schemes, River Boards.

5.
6.
7.
IL
8.

Water laws, legislation.

Water quality assessment.

Cadre control and management of the Central Water Engineering Services (Group A).

INTERNATIONAL ASPECTS

International organisations, commissions and conferences relating to water resources development and

management, drainage and flood control.

9.

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.

11. Bilateral and external assistance and cooperation programmes in the field of water resources

International Water Law.

development.

III. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.

31

32. Conservation, development, management and abatement of pollution of rivers.

33

Central Water Commission.

Central Soil and Materials Research Station.
Central Groundwater Board.

Central Ground Water Authority.

Central Water and Power Research Station.
Farakka Barrage Project.

Ganga Flood Control Commission.

Farakka Barrage Project Control Board.

Brahmaputra Board.

Narmada Control Authority.

Betwa River Board.

National Institute of Hydrology.
National Water Development Agency.
Bansagar Control Board.
Tungabhadra Board.

Upper Yamuna River Board.

. National Ganga River Basin Authority including the Mission Directorate, National Mission for Clean
Ganga and other related matters of Ganga Rejuvenation.

. National River Conservation Directorate.

IV. ADMINISTRATION OF ACTS

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).
35. The Inter-State River Water Disputes Act, 1956 (33 of 1956).

36
37
38

B.

1.

. The River Boards Act, 1956 (49 of 1956).
. The Betwa River Board Act, 1976 (63 of 1976).
. The Brahmaputra Board Act, 1980 (46 of 1980).

DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA

SWACHCHHATA VIBHAG)

Rural water supply (subject to overall national perspective of water planning and coordination assigned

Sardar Sarovar Construction Advisory Committee.

Water and Power Consultancy Services (India) Ltd. (WAPCOS).

National Projects Construction Corporation Limited.
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to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and
sanitation relating to rural areas; International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rural areas.

3. Co-operatives relatable to the items in this list.

4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
both urban and rural areas.”;

(vii) the heading “MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)” and the entries thereunder shall be omitted.

RAM NATH KOVIND

President

[F. No. 1/21/7/2019-Cab.]
RACHNA SHAH, Jt. Secy.
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HIXd

Che Gazette of Iudia

EXTRAORDINARY
W [[—EUS 3—39-TUg (ji)
PART II—Section 3—Sub-section (ii)

YR | WehTtoTa
PUBLISHED BY AUTHORITY
G, 545] 73 feoett, Hrerar, ure 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TgieRr 3T a9 HATe™
SrfergerT

72 feoeh, 28 WA, 2014

I3, 637(3).—FH=ST TIHR, TATST (TRET0T) AT, 1986 (1986 T 29) Tl &R 23 TR YA Tk
T TAM I U S SUMEE T R 5 % A gEH ffed vkl o1 qeeRen (TRe) AT, 1986 i 9N 3 Wi
SU-4N (3) & i HEF WHR gR ed fhu T weft o9 SR GeReEes et gurerd e (R ged
T T S WO kel A1 §) hl S WHHON gRI ero sifuepifiar & ofiw afEen a1 faman el
F TR TGRS T I b ATTHTI BT IIM H YRS FEAER] Dl HROT Tl AfeH TR HIA qe
TG I F AU fF FET WHER Uil & T TAESE $1 UfaHevn wR gemM A SH ifuftEm &t uw 5 &
IS o W IS o G, 9fE R WHR B T3 H @ fed 9 UH wrEaE smeavas €, gfg e @ a
sifaeRaen & fou 3o aRES ekl i TH TEieRel Sl i 3% Ui @ A1 a9 faw 9 gg fRe
S H vlE B YAESE w2

[€. S-11013/2/2013-3TE T (37F)]
S5 N, WY diea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-1A. (I)]
AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)
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Srferger
% feeedt, 28 W, 2014
RT3, 638(37).— =T THR, TATER0T (TR&T0T) A=, 1986 (1986 H129) T R 19 & WS (F) R Y&
TIFRTT A1 TR hdd U 3K hi €N & JASH & AT 39 UG 39 IR0 & w9 (3) # 379 § T & 9 Sfeataa
AT & WY 3 TR & w9 (2) H Sfeaiaa Wifkshior =1 iR i Wifdehd il 2:

AUt
%Y HEAh EIEERUR BEat| aAfereRTTRa
(1 (2) (3)
1. TATEROT (HEUT) AT, 1986 T UM 3 T SUEN (3) & YUl T A1 [T

37 e WHR g TfSd T A1 T Toeis W TteRot
TETET Wl (TE.ESTEET,)
2. iR SR o Herd (TH.INEUE.) o ol Rk e qafeRur SR oF HiAled gRl Aei-
H 1 RIS FRYe, o TRt A1 oW YU oA oF Wedh  fafifved WRfih wried i st
[ S-11013/2/2013-3TE T (TE) ]
S5 N, WY diea

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
(1) @ ©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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39 ANNEXURE R3/4

It 4. S1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

G1.50.-31.Te1.-31.-20042022-235241
CG-DL-E-20042022-235241

AETETIOT
EXTRAORDINARY
AT 11— 3—I9-GUe (ii)
PART I1—Section 3—Sub-section (ii)

T F THAT
PUBLISHED BY AUTHORITY

. 1795] 7% faeett, qaaT, 18 20, 2022/47 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944
T, A 3R TAGTY IRAAT G

T feeett, 20 arder, 2022

FLAAT. 1886().—F=1T ALEH TATEXT AT ad TaRT F q@adl #ared § qIEe (J3&0)
gfarfa=rm, 1986 it =T (3) T IT-UTT (1) 3T IT-LUTT (2) F T (v) F A7 Ta=1 ai=FFT FT TR e
g0, T FHTATT [Heieor Afeg=mr, 2006 (& =89+ T8 T27q S3MeU Afeg=T, 2006 Fgr T4T 8),
TRATSTHTAT T HIATT T % 70 F qATa<oitT J{T SAHATIF a7 6 o7, §eaT #1.37.1533(3), aira
14 RrdaT, 2006 FTT THIIAT HT g

AT ST T FHTATT [Freaieor Gfeor (Tasarsun) 7 T a7 @ & qefia a+ft ywarat &
forT garteor J9ET (B4T) 9¥ A= i e & forw gamfSra aftedi F7 TN #3215 F T T
TATET ATAG=AT, 2006 F FTATEIAT o [oIT TATALOT (F2eAT) AferfaaH, 1986 HT amer 3 it IT-4meT (3) F
ERIERERIR RIS

SIY TTST TATA0T FHTHATT (07 ITTETor § qaia<or S qediad Tiohar # foeer 45 auf §
TTH AGAT VT AT ¢ ST ToF &I 9% I 19207 Hedl TEqrai & Foe 3 qreasft e & forw afiaer
e & HTLTH F T a9 F a1 HiT QA T g;

T FETT ALHIT T T UL HSRT il TEET % o7 qa7a<or /(<1 TRt &1 i fEshaisd Hiear
ATFTF qHAA ¢,

AT oS & A H, GRAT ISR & #gadqul adl & a1 T Tl i 9T Agd o
TETAT Tad @ il TRASATSN AT T T 9T AT oA (AT ST T@T &, S sl Jeae Teid qeem
FRrarett 1 e § TEd gu FET B & GoATHRA FAT AG9TF THAA! ;5

2770 G1/2022 1)
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AT AT, FErT TR, T (F@eeon) Faw, 1986 F =w 5 % Iu-fAaw (4) F =7y uteq
TATFLIT (FLEA0T) ATAHTH, 1986 (1986 FT 29) Fit &1 3 FiT IT-ATT (1) T IT-LTT (2) F & (v) FIT
Y& ATRIT T AN FId g0 376 (HIAT 6 =a7 5 % I9-[F97 (3) F @ (F) % Al Arfed & e &
THATH FA o THTd, AhRd H AT TCHTE hl qehTel | qIae0 U a9 §ATAT il ATag=aT deqis
FAT. 1533(3), A 14 Fawa, 2006, ATeE=aT § Fafeed i qered Hdl g TAqQ-

I ATEEAAT H-
(1) T2 4 ¥, IT-977 (iii %) F T 97, FEfafed w@r S, i -

(iii %) TTFTT TET T GHRF T GTAT F5T & qal9T & I7T 975 #2019 X FIRT THSFHT Sid HgTATT,
TFHIAF STIRTS TET AATTITFATIH  FIXOT UHT Ja7 ‘G TRIITATS 1 ATEGIET 397 747 & a1 THT
FIIFAT T FHIHT IT [F917 7 T TRITTATSN # SEfIT TG 3 FFFT [FATHATIT FT GTET FI7 &
I it 29 SITEg=aT H TAT STaH197 THI-G97 & FA19% [@FF1ad & ST GHI-T77 97 597 G99 7 T97-
HTIFHIIT FTAZEST F1 T FXAT &, 75 F%1T T< T2 J777 '@ TRIISTATSH & &F § 3471 337 ST70777;
(2) ST H, -

(i) 1= 1(F) * T, -

(F) =9 (3) #, -

(F) I-FEAT @A T & qag § "> 100 FAT @A9 qgT &= & T 97, Haferfad w@r S,
FAT: -

"I F AATAT A T G GAA Tg % Ha4 H >250 HAT GeAA Tl &

(@) ">150 gFAT" AT, 3o 3T FAT F T 9T, "> 500 gFIL" WA, Aehs AT &AL T SATU,
(@) =& (4) ¥, -
(F) I-FHFAT T % Hag H <100 FFAT GAT TST & o £ TT,
Ter", eferiad Ta@r ST, i -

"TH GIAT GAT 921 # 9 H TH G 2T GF FT FIA F AT AT THT Gl AT 97 &
T T <250 §F2TT G TGT &7

(@) "<150 TFAT" F TATHI, FRT T FALN & TIH I "<500 FHAT" F WA, 3 3T T @
ST,

(i) &= 1(37) F ATEA, -
(F) =9 (3) , -

(F) 77 FEAT (i) |, "> 50 TTATe, WAHT, ST f¥ A& ok T g "> 100 WATATE "WV, M
T AT T AT,

(&) 9 | (i) Y IEE qated yratsat w1 g e s,
(@) =9 (4) ¥, -
(F) %9 FEAT (i) |, "<50 AITATS’ T, 37 T AT F T UL, "<100 TTETE’ TATF, 3Ahs 3T AT
T ST,
(@) 7/ e (i) ¥, -
(1) "$fT <50,000 FFAT" oTx, Welieh 3T 3 T ATT AT JTUAT;
(Il) &g () § FToft &, "8 <50,000" 9T5=, TAF ST S T AT FHAT SO, |
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[en Nl enN

(1) &9 (5) |, FH GE&AT (i) & TATq, Fetered wF § T e ST ST, o791 -
"(ifi) STT-TTSHNT GET & GFET [Aa78 TRIITATSH 7T Godiw7 F21T &7 7¢ 91 & g & faa7 (337
e
(iif) 72 1(=r) ¥ =T,
(F) T (3) ®, "> 50 HAITATS" WAL, AT AT FeALT o T 9, "> 100 W1 TR, el 3T Teq<d
T L@ ST,
(@) F9 (4) |, "<50 Tt T, 3 T AL F T 4T, "<100 A" T, A MY AT @
ST,
(iv) 9% 2(F) F 919, -

(F) TG (3) |, ">1" TAThT ST 37 F 9 9L, ">2.5 "l 3T 3 T TGT STUAT;

(@) T (4) H, "<1" TAThT ST 3FF F T 9T, "< 2.5" YT T 3 T AT,

(M) &9 (5) H, e & % wEa, Feferied G sia:eamoa B S, st -

"GAT GZT GF & HIGT [RAT §ears 7#al & Gre HIFT HITAT GAT TIRATTATHA B FITAT AT
TRITTATIN % [T [Fer@TT 14T # SIqa1% #2019 &7 97 757 &7 7%, FIEI1d, [@FF17 #37 T

STTRT TRITI
(v) 9= 2 (&) % 979, -
(F) =97 (3) |, A wfafeat v o e srosm;

(@) =9 (4) ¥, "<0.5 faferam iy F1 Ieraa" T, o, T2 T AT F T 9T, A "o
g oS, afsReer i g ux e T feAT ores T S,

() =G (5) #,fFr=rm 970 % wea, Feferted = war s,
AT -

"o o ATHEET SHAT F AT UhIFd @ad TRASHATG G 987 &7 9T Head &7 97 fFEw
ToRaT STTAT T AT TR, 5T T, @A IRATSHTE & forT fEeeme /9T & qam”;

(vi) I 7 (F) F 919, -
(F) T (3) ®, "aft TSI areai o T 9% "qHT T2 TS0 9761 T S0,
(@) =9 (4) ", Feferfaa siaefud T s, srriq; -
"qHT faEa ARG, E gars atgat | gttt 8, S arrsasd ITART & forg g1
[, &, 9T 3-22/10/2022-4T, 1]
=T, FeiTd FHTL AT, HI<H Ti=d

fooqur: g SAfEg=EET WA F TSI, ST, 9, @2 11, 3U-ET (i), €T #1.8. 1533(3), aE
14 fod=e, 2006 FTT T ¥ T2 off v srfeREET dear Frar. 1807(s), ariE 12 31,
2022 gy sifaw Ferres & T o |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAS) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level,

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted:;

(ii) against item 1(c),—
(a) in column (3),~

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW” shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW”, the symbol, figures
and letters “< 100 MW" shall be substituted;

(B) in serial number (ii),~
(D) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted,

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(i) against item 1(d),~

(@) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW? shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW”, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1", the symbols and figures “> 2.5 shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted:;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section IlI,

sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. o "
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